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Title: Need to look into the encroachments in cremation grounds and lands of villagers in Uttar Pradesh.
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MR. CHAIRMAN: That is not the subject you wanted to raise. Please confine your submission to the subject.
SHRIMATI JAYAPRADA : This is very important.

MR. CHAIRMAN: You cannot go into all these details. The subject you wanted to raise is different. You confine your
submission to that only.

SHRIMATI JAYAPRADA : This is the subject that I wanted to raise.

MR. CHAIRMAN: This is important. But you gave notice for a different subject.
SHRIMATI JAYAPRADA : For this subject only I have given notice.

MR. CHAIRMAN: 'Encroachment into the cremation ground' is the notice you have given.

SHRIMATI JAYAPRADA : Yes Sir. This is what I want to tell. This is what I am speaking. How will say suddenly how they
have encroached?
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THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ ABDULLAH): Mr. Chairman, Sir, I would like to request
the hon. Member that if you could give me this paper, I will discuss it with the hon. Minister of Home Affairs and he will
have to take it up with your State Chief Minister because that being the State problem. But I will request Shri Chidambaram
to take this up with them so that justice is done to the people.

SHRIMATI JAYAPRADA : Sir, thank you so much. ...(Interruptions)

MR. CHAIRMAN : Shri Bhudeo Choudhary to speak now.

SHRIMATI JAYAPRADA : Sir, let me conclude this.

MR. CHAIRMAN : You have made the point. The answer is also given. Now you have to take the seat.
SHRIMATI JAYAPRADA : I just want to thank him. ...(Interruptions)

MR. CHAIRMAN : That is okay.
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MR. CHAIRMAN : Jayapradaji, this is not allowed during the 'Zero hour'. You should please understand what is the notice
you have given. Please confine to that please.

...(Interruptions)
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